
CENTRAL ADMINISTRATIVE TRIBUNAL
PRINCIPAL BENCH

0.A.NO.1160/2004

New Delhi, this the 12th dav of May, 2004

HON SLE SHRI .JUSTICE V.S. AGGARWAL , CHAIRMAN
HOM BLE SHRI S.A.SINGH. MEMBER (A)

Const, Kaotan Singh No,1900/PCR
Presently oosted at-

Po lice S 1: a t i o r'l Tu g 1 a k Ro a a
New Delhi Distt,,'New Delhi
s/o Sh, Mool Chcifid

r/o Col Pur3 Road

Near- Cautam Vidva Mandir School

Bharat Pur . Ra 1asthan. ...Add 1 icarit

(Bv Advoca te; None )

Ver sus

1 . l...i i"i i o n o f I ri d i a t h r o u g h
its Secretary

Ministr-v of Home Affairs

North Block

New Delhi.

2. Commissioner of Police,

De 1 h i P o 1 i e He a d Q u a. r t e r s

T.P, Estate, M.S.O, Building
New Delhi,

3. Addl. Commissioner of Police

Ooerati onal

P o lice II e a d Qua r t e r's

I, P., Estate. M.S.O. Building
New Delhi.

4. Addl, Dy. Commissioner of Police
Police Head Quarters

I, P, Estate., M,S,0„ Building
New Delhi. ... Respondents

O R D E R (Orall

Justice V.S, Aggarwal:-

T h e a p p 1 i c ci n t f a c e d d i s c; i o 1 i ria r y proceed i n g s

Against the penalty that was awarded, he had oreferred

ari a DDeal and further a revision petition,

Thereafter. he had Di~eferred 0. A. 1383 of 2002.

Acoordiriu to the aoDlicant, o n i 4. 2, 2 0 0 2 a d i r e c 11 o ri

was issued to pass a fresh aoDroDriate order in this

regard. Accordirig to the applicant, in Dursuance of

the order passed by this Tribunal, on 5,5.2003 the



Additional Deoutv Commissioner of Police had oassed

the impuuned order which is being assailed.

2. The said order oassed by the Additional

Deoutv Commissioner of Police^ indeed is aooealable.

The aopl leant seemingly has not exriausted the said

remeciv and, therefore, he may exhaust the remedies

avaIcible in law. consequently, we are not de tvl no

into the merits of the matter. Subiect to aforesaid.

the O.A. is dismissed.

Member (A)

/ d k m /

(V.S, Aggarwal)
Chairman


